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Mr, Speaker: The House will now
take up other business

FAPERS LAID ON THE TABLE

AMENDMENTS T0 Mxprcan anp Tomrr
PREPARATIONS (Excise Dutms)Runes

The Deputy Minister of Finance
(Shri B R Bhagat): Sir, I beg to lay
on the Table, under sub-section (4)
of Section 19 of the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1955, a copy of the Notification
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No. S. R. O. 1948, dated the 15th June,

1957, making certain amendments to

the Medicinal and Toilet Preparations

{Excise Duties) Rules, 1856. [Placed

n Lidbrary. See No. §-188/57].

RE. ADJOURNMENT MOTION

Raja Mahendra Pratap (Mathura).
Sir, on a pomnt of Order

Mr. Speaker: I may state thus for
the information of the hon. Members
The hon Member gave notice of an
adjournment motion after the House
began to sit—that 1s, at 11.05 am
Therefore, I disallowed i1t on that
ground Further, what he referred to
therein was purely a matter of law
and order of a State Therefore, We
are not concerned with it On both
these grounds, I have disallowed it I
further sent word to him about 1t
Whenever 1 disallow or do not give
my consent, I inform the hon Member
and if still he has any doubts .nd
wants to convince me by any argu-
ments, he can come and see me and 1if
I am convinced, I will agree with him
and waive the notice

Raja Mahendra Pratap: At what
time can I come and see you, Sir?

Mr. Speaker. He can come and see
me 1n the Chamber <oon after I go to
the Chumber

CALLING ATTENTION TO MATTRR
OF URGENT PUBI IC IMPORTANCE

PROFOSFD STRIK: BY DELHI TEACILRS

Shri 8. M. Banerjee (Kanpur): Sur,
under Rule 197 I beg to call the atten-
tion of the Minister of Education and
Scientific Research to the following
matter of urgent public tmportance
and request that he may make a state
ment thereon:—

“The proposed strike by  the
teachers in Government and pri-
vate schools in Dethi on the 20th
August, 1987"
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The Minister of State in the Minis-
try of Edncation and Scientific Re-
search (Dr K. L Shrimali): The
Delh: State Teachers’ Association—
mde their letter No 7054 dated the
25th July, 1957, intimated that the
teachers would go on a ‘chalk-down’
strike for four days from the 20th
August, 1857 During the period of
strike they propose to go to schools,
attend the classes but not to do teach-
ing work

The immediate reason for the pro-
posed strnke 1s a letter addressed by
the Directorate of Education, Dell:
holding in abeyance the revision of
scales of pay of certain categories of
Government school teachers on
account of an audit objection
The Association m their letter dated
25-7-1957, have also referred to cer-
tain grievances and demands submit
ted to the Government from time to
time during the last 30 months

The Delh: State Teachers’ Associa-
tion, whieh 1= an organisation of aided
as well as Government school teachers,
have been making representations on
various issues which have received
the attention of Government In
January last, and subsequently they
have submitted a number of demands
which are listed below —

(1) Revision of scales of pay of
certain categories of teachers
ete

(1) Confirmation of Government
school teachers

(111) Regular payment of salaries
in the aided schools

(1v) Observance of Departmental
orders by local bodies

(v) Raising the allowances of

teachers serving 1n  rural
areas
Mr. Speaker :  How long is the

statement” How many pages are
there?

Dr. K. L. Shrimali: This 1s a long
statement
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Mr. Speaker: He has given suffi-
cient information to the House relat-
g to the causes

Dr. K. L. Shrimali: The whole
statement may be placed on the Table
of the House

Mr. Speaker: Very well

Shri 8. M. Banerjee: The reading
of the statement may avoid the pro-
posed strike

Mr. Speaker. It will be published
It will be laid on the Table of the
House and 1t will be available to the
Press

Shri V. P. Nayar (Quilon) What 18
the action proposed” The operative
portion may kindly be read

Mr Speaker What 1s the step
proposed to be taken”

Dr K. L. Shrimali: I do not think
there 1> any reason for the strike All
the matters are being examined sym-
pathetically by the Government, and
I am sorry that the teachers have
taken this action The Government
have always taken a very sympathe-
tic attitude towards the demands of
the teachers, not only of Delh:1 but the
whole country and we have adopted
several measuies to 1mprove the condi-
tions of service of teachers all over
the country Therefore, I think the
notice of strike was uncalled for

Mr. Speaker He has asked them
not to strike that 1s all (Interrup-
tion) Order order Hon Members
ranted to have the operatve
portion of the statement for
the rcasons stated elaborately m
the statement The Minister
considers that 1t 1s not necessary
to have a strike, 1t 1s uncalled for
That 1s all that can be said

(THE °"PORTION OF THE STATEMENT RY
THF MINTSTER OF STATE IN THE MINnIS-
Try or EDUCATION AND ScIEnTrFic RE-
SEARCH LAID ON THE TABLE)

(v1) Revision of Provident Fund

Contribution and grant of Triple
Benefit Scheme

*lv:or the former portlox; of th: statement actuallv read by the Minister,

gee col 8213
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(vil) Free medical treatment to the
non-Government school teachers

(vui) Free school education to the
children of teachers

(1x) Withdrawal of arculsr issued
by the Dellm Admumstration regarding
the participation in politics of teachers
working 1n Government-axded private
schools

(x) Request for representation of
the teachers’ Association bewng pro
vided on local bodies etc

(x1) Request for scholarships for
teachers” chiidren for educaftional
purposes

(x11) Retirement of teachers in
provinciabsed local bodies schools

(xin) Rewvision of scales of pay of
Government school teachers by vacat
ing the audit objection

The action so far taken is described
below —

As regurds the holding in abeyance
of the revision of scales of pay &8s 4
result of the audit objection raised b.
the Accountant-General, Central Re
venues, 1t may be stated that the
matter 18 being loocked into by Gov
ernment and ti1]1 the audit objectic..
18 answered and withdrawn, we canno*
give effect to revised pay scales

The position with regard to  th.
remaiming points raised m pai. 3
above 1is as under —

(1) Any revision in the scales of pay,
especially with  retiospective effect,
needs very careful examination bt
the Government m view of the repei
cussions of any decision arrived at on
other categories of employees This
matter is still engaging the considera-
tion of Government In the case of
language teachers, however, the Gov-
ernment have already taken a deci-
sion and explained it to the Teachers
Association
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({1) About 80% of the wvacancies
exuting in 1954 have already been
placed on permanent basis and admi-
nistrative action is being taken by the
Delh1  Admunistration to confirm
teachers gradually agammst those posts
Confirmation orders of 146 teachers
have already been issued and the
cases of others are being expediicd
In this connection it may be pomnted
out that, at the time of confirmation,
medical examinatior. at the propes
level has to be completed and 1t 1.
necessary to fulfil certain other for-
mahties 1n this behalf For vanous
reasons, including the recent Infiuenze
epidemic, this work has proceeded
slow]y and the Delhi Adnunistration,
which 1s responsible for the delay, ha«
been directed .0 complete the maticr
expeditiously

(11) As regards the payment of sala
11€s 1n aided schools, arrears of salarie,
in respect of most of the Institutions
brought to our notice by the Teachers’
Association were arranged to be paid
by the first weck of April last Wilh
a view tfo ensuring better working of
Government-aided private Institutions
a committee under the chairmanship
of Shrimati Sucheta Kripalani has
already been appointed by the local
Administration to go into this and
other connected matters

(1v) In so fa1 as the observance of
departmental orders by the local
bodies 1s concernned it has been ex
plained o the Teachers’ Ascocia-
tion that such bodies are aulo-
nomous 1n character and the 1ssuing of
any mandatory instructions in  this
behalf 1s not feasible, except when an
eergent situation arises

(v) As regards raising of allowances
of teachers serving in rural areas, this
tannot be taken as an 1isolated case
because of other categories of Govern-
ment employees similarly placed and
the matter has been explained to the
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representatives of the
{'eachers’ Association

Delh1  State

(v1) The revision of the rate of
Provident Fund Contribution and the
implementation of the Triple Benefit
Scheme, are being looked into by the
committee on private aided schools
Any ad hoc decisions cannot be taken
in view of the repercussions of such
decisions on other categories of Gov-
ernment employees.

(vu) With regard to free medical
treatment to non-Government school
teachers, the local Administration have
set up a committee which 1s looking
into this question

(va1) The question of providing
free school education to the children
of teachers 1s under the consideration
of the Delh1 Administration

(ix) The circular letter regarding
the participation 1n politics of aided
school teachers wa« withdrawn some
time ago and the teachers’ represen-
tatives have been informed about 1t

(x) Regarding the request of
teachers for being represented on local
bodies, the teacher.’ representatives
were 1nformed that they should take
up the matter with the Local Bodies
concerned

(1) As regards the request for
scholarships to teachers’ children, the
matter 1s under consideration by the
Delhi Administration

(xi) Some of the teachers in local
bodies' schools, who had already been
retired as a result of the orders issued
by the Directorate of Education in
November, 1956 were recalled to duty
and the orders were rescinded retros-
pectively

It must be admitted that there has
been considerable delay on the part of
the local administration in passing
fina] orders in some of the cases. This
is partly due to the complicated
nature of the cases requiring caretul
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examination by the Ministry of
Finance and consultation with other
concerned agencies and partly to slow-
ness of the procedure on the part of
the Delhi Administrition, which has
been directed in clear terms to gear
up its administrative machinery to
deal with these issues promptly. At
the same time 1t 15 necessary to make
it clear that 1t 1s improper on the part
of the teachers to formulate demands
and then to threaten to go on strike
1 all or some of them cannot be accep
ted for admmistrative or financial
reasons Moreover, teachers in Gov-
ernment service who threaten to strike
are liable to disciplinary action under
Government Servants’ Conduct Rules
It has been explained to the repre-
sentatives of the Association that Gov-
ernment deprecateg such threats to
resort to strikes, when the various
demands made by them have been and
are being looked into sympathetically
by Government The Mimstry of
Education have done all that is feasi-
ble to ensure that proper treatment is
meted out to teachers. They have
adopted several measures to improve
the efficiency, social status and general
welfare of all teachers; they have
undertaken schemes for the revision
of teachers’ salaries all over the
country—the terms and conditions of
the Delh:i teachers are on the whote
better than those m other Stutes
Government would like to convey to
them the assurance that their interests
and welfare will always be looked
after with solicitude, but Government
expect 1n return a similar attitude nf
reasonableness and co-operation from
all the teachers, whether in Goven-
ment or private service

*DEMANDS FOR GRANTS—contd.
MmNisTrY or Stexr, Mimnes anp Foxt,
Mr. Speaker: The House will now

take up discussion of Demands for
Grants Nos. 78, 70, 80, 81 and 130

*Moved with the recommendation of the President





